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INTRODUCTION 

I, the Chairman, Standing Committee on Petroleum and Chemicals 
(1995-96) having been authorised by the Committee to submit the Report 
on their behalf, present this Twenty Second Report on Action Taken by 
Government on the recommendations contained in the Eleventh Report of 
the Standing Committee on Petroleum and Chemicals (1994-95) (Tenth 
Lok Sabha) on 'Molasses-Distribution and Pricing'. 

2. The Eleventh Report of the Committee was presented to Lok Sabha 
on 22nd March. 1995. Replies of Government to all the recommendations 
contained in the Report were received on 13th September, 1995. 

3. The replies of the Government were considered by the Committee on 
30th October. 1995. The Committee considered and adopted the Report at 
their sitting held on 30th Octobcr. 1995. 

4. An analysis of action taken by Government on the recommendations 
contained in the Eleventh Report (1994-95) of the Committee is given in 
Appendix II. ~ """ ~ '-

NEW DELHI; SRIBALLAV PANI8R-AHI, 
November 27, 1995 Chairman, 

Standing Committee on 
Agralrayana 6. 1917 (Stika) Petroleum de Chemicals. 

(v) 



CHAPTER I 

REPORT 

The Report of the Committee deals with the action taken by the 
Government on the recommcndations contained in the Eleventh Report 
(1994-95) (Tenth Lok Sabha) of the Standing Committee on Petroleum 
and Chemicals on 'Molasses-Distribution and Pricing' relating to Ministry 
of Chemicals & Fertilizers [Departm~nt of Chemicals and Petrochemicals] 
presented to Lok Sabha on 22nd March. 1995. 

2. Action Taken notes have been received from the Government in 
respect of all the 7 recommendations contained in the Report. These have 
been categorised as follows:-

(i) Reeommendationslobserv<ltions which have been accepted by 
the Government: 

SI. Nos. 1 and 2 

(ii) Recommendationsiobscrv.llions which the Committee do not 
desire to pursue in view of the Government reply: 

SI. No. NIL 

(iii) Recommendations/observations respect of which replies of the 
Government have not heen lIcceptf!d by the C()mmillee: 

SI. Nos. 3. 4 and 5 

(iv) Recommendationslobservations in respect of which final 
replies ()f tire GOI'f!mIlU'''' are .~til/ awaited: 

SI. Nos. (, and 7 

3. The Committee desire that final replies in respect of the 
recommendations for which only interim replies have been given by the 
Government should be furnished to the Committee expeditiously. 

4. The Committee will now deal with the action taken by the 
Government on some of their recommcndations. 

A. Decolltrol of Mola.\·ses 

Recommendation SI. Nos. 3, 4 and S 

5. The Committee had examined the issue relating to decontrol of 
molasses for which orders were issued hy the Government in June, 1993. 
Examination of the subject by the Committee had brought out several 
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disquieting features in regard to issuance and implcmeatatioa Gf • 
decontrol order. The important lacunae brought out by thcCammiUce 
were:-

(i) Even though the Central Government was in poSICuion of a 
legal opinion that they were competent to contJol or 
decontrol mola.c;sc:s. major sugar producing States did not 
implement the Central Government order and instead each 
State was following different policy. 

(ii) Even though the mailer regarding dcc:oatrol of.molaucs was 
under stud,tonsideration of the Govemment for almost 
2 years (1991-93). the Government did not COIWIIt tbe State 
Government before issuance of the decontrol order. 

(iii) Due to decontrol of moluscs. its prices iacrcucd from 
Rs.l441· per tonne to over Rs.I01J9'. per tonne and in 
Committee's view Government did not examine the pros and 
cons of the decontrol decision before illuance of the orders. 

(iv) Ministry's contention that Supreme Court did not allow time 
to have consultations with the State Governments was not 
acceptable to the Comminee a.c; Supreme Court considered 
thc mailer ovcr 2 yC1I1'1\ and during tbe period .there -was 
enough time to consult thc State Governments. 

6. The Ministry in their reply have stated that all possible steps were 
taken by the Government to implement the policy of decontrol. Following 
the rescinding of the Molasses Control Order 1961 BOd the Ethyl AIcoIaOI 
(Pri ... e Control) Order. 1971 on 10th June. 1993. the steps taken." the 
Government in implementing the decontrol order were as under:-

(i) Secretary. Chemical!!. letter dated 11.6.1993issucd to Chief 
Secretaries of State5'1J.Ts. informing about deeontrol order. 

(ii) Correspondence with U .P. Government to convince ahem 
about utility of the decision. 

(iii) McctiDg of Secretary. Chemical, on S.10.1993 with E.a.c 
Scc:rctariewExci.c;c: C'ommis. .. ioners of States empbalisin, die 
need to implement the decontrol decision. 

(iv) Meeting of State Excise Secretaries _. followed by 
discussion with the repl'CIICntativC5 of·industry on 18.IfU993. 

(v) Meetina of Excise Ministers on 4.11.1993 where • Sub-
committee under the Chairmanship of Chief MiDillcr. 
Kamatalta was constituted. The Workina Group submitted its 
Report in June:. 1994. 

(vi) Consideration of Work ina' Group Report _ 22.6.1995 ill • 
meeting of EaciIC Ministers. 
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7. As regards the spurt in priccs after decontrol decision the Ministry 
have stated that the prices of Molasses and alcohol were not increased due 
to the policy of decontrol but it was due -to the different P9licies adopted 
by the State Governments. None of the major sugar producing States have 
given a fair trial to the policy of decontrol. They continue their practice to 
regulate the distribution of molasses and put barriers in its movement thus 
creating a shortage like situation and hence the prices went up. Another 
important contributing factor for the steep increase in the prices was the 
lower production of molasses owing to less production of sugar during 
1993-94. 

8. In regard to the Committee's recommendation about consultation 
with the State Governments. the Ministry have stated: 

"The review of the policy of molasses and alcohol was not 
complete during this period in view of detailed consultation 
required with other DepartmentSiMinistries, particularly the Deptt. 
of Legal Affairs who. in turn sought opinion of Attorney General. 
first in April 1992 and again in April, 1993. It was only in month 
of January, 1993 that the view of decontrol crystalised in a meeting 
of the Committee of Secretaries. However. the Hon'ble Supreme 
Court was not inclined to allow more time to the Government for 
taking a final decision. Although the policy on molasses and 
alcohol which was under review for about two years the final view 
for decontrolling molasses was taken by the Committee of 
Secretaries in its meeting on 8.1.1993 and from that period 
onward. there was not sufficient time for consultation with the 
States and as the Hon'ble Supreme Court was not inclined to allow 
further time, there was no option but to take the final decision 
without consulting the States." 

9. The Commiltee are not at all impressed by the belaboured reply liYen 
by the Ministry. All the facts rurnish~d by the Ministry now. were placed 
before the Committee durinK the evidence last year. The Commiltee still 
hold tbe view that even thouKh the Ministry had been examiniDI the 
decontrol issue for about 2 years, it neither consulted the State 
Governments nor did it examine the pros and cons of implications of the 
_ontrolorder. To cap it all the Ministry did not have the requisite pit to 
Implement it fully in spite of beinK Iqally competent to do so. Wblle 
rep-ettinl over the failure of a Central Government scheme/order. the 
Commiltee recommend tbat in future the Ministry should take utmost care 
in the matten coacernilll both the Centre as well as Stale Governments to 
avoid unhappy events at a later staKe. 
B. Review of Molasses Decontrol Policy 

Recommendation SI. Nos. 6 and 7 
10. The Committee had noted that a meeting of Excise Ministers of the 

Staacs and Union Territories was held in November. 1993 under the 
Chairmanship of the Union Minister for State for Chemicals & Fertilisers 
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to discuss the situation prevailing after decontrol of Molasses and ethyl 
alcohol by Government of India. As I result of diKuasion I Sub-
Committee was appointed under the Ch3irmanship of Chief Minister of 
ICarnataka to look into the whole issue relating to molauea and alcohol to 
have a uniform molasses policy all over the country. The Sub-committee 
submitted its Reprot on the subject to the Central Government in June, 
1994. The Secretary, C&PC informed the Committee that with a view to 
have uniform policy, they must have views of State Governments before 
takin, a decision in the mailer to form a uniform molasses policy allover 
the country. After that the Repon would be placed before Excise 
Minister's Conference, scheduled to be held in December, 1994. The 
matter was also being examined by the Ministry of Law. In this context tbe 
Committee had intt'r-IIUQ obscrved:-

"Since the matter has com.iderably been delayed and there is 
urgent need to review the policy. the Committee recommend that 
whole exercise for consultation with the States. examination of the 
Report of Sub-eommillee (Moily Commillee) including obtaining 
legal opinion on the mailer and taking a final decision should be 
completed as early as possible but not later than three months time 
from the date of presentatit,n of Ihis Report. The Committee 
would also like 10 be informed of the Government decision in the 
matter." 

11. The Ministry in their reply have 5tated that as recommended by the 
Standing Committee. il was propo5Cd 10 hold the meeting of Excise 
Ministers in December, 1994 but due to the announcement of elections in 
some States and some other pre·o~:cupations. the meeting had to be 
postponed. The meetina was held on the 22nd June. 1995 under the 
Chairmanship of Union Mini.-.ter for Chemicals and Fertilisers. In the 
mceting. the repre5Cntative5 of the States and U.T. Administrations 
expressed divcr&ent views and no \.'Onscnsus could emerge. The views of 
the State Govt. of Uttar Pradesh which i5 the laraest producer of molasses 
in the country were not available in the conference as the representative of 
the State Government stated that they nceded time to formulate their 
views in vicw of the recent change of the Government in the State and 
assured that the views of the State Government of Unar Pradesh would be 
sent later. Their views have been received recently in AUlust, 1995. The 
views of all the State Govcrnmenl5 and U.T. Administrations on the 
recommendations of the Working Group arc beina examined alonpith 
their leaal implications. 

U. Tbe C ....... lIee repel to DOle daM I'YeII ............ MaiIJ IIeport OD 
..... '" M ........ PuIkJ was nat_ . ....., . J- 11M. tile ...... . 
aD .... Report Is ............. II bas .... ~ ...... ,... ..... .... 



~unsullaliuns with the State Guvernmentsllegal department. Since tbe 
matter has already been unduly delayed, tbe Committee stronlly 
recummend that tbe Ministry shuuld now ad fast so as to take a final 
decision in the mliller at the ellrliest. Needless to emphasise that the 
Government will take all steps 10 Implement their order. 



CIIAPTER U 

RECOMMENDATIONS THAT HAVE BEEN ACCEPTED BY 
GOVERNMENT 

Recomm~ndatktn Serial No. 1 

Molassel is a by-product in thc manufacture of sugar and its production 
is directly related to su,ar production. Molasses constitute about 42% of 
the IUlar produced. About 90% of Molasses 10 into production of alcohol 
(Rectified Spirit) and the rcmaining 10% go into manufacture of Cattlc 
feed, fodder and chemicals like Citric Acid. Molasses is also used in 
foundries. At present, in Stale5 where there is no prohibition on 
production and consumption of alcoholic beverales. rouahly 50% of the 
alcohol lOCI for potable U!iC and the remaining 50% for industrial 
purposes. The indultrial U5e of IIlcohol is for production of various 
chemicals like Acetic Acid. Acetic Anhydride. Ethyl Acetic. Acetone, etc. 
Prices and distribution of Molas5clo and prices of alcohol were being 
relulated by the Central Government under the Molas.liCS Control Order. 
1961 and Ethyl Alcohol Order. 11171 respectively upto 10th June. 1993 
when the pricing and distribution of Molas."e5 was decontrolled. 

R~ply Itr (;(tnrnm~nt 
The above observations of the SllIndinl Committee are factual. 

(Mini5try of Chemicals '" Fcrtililcn (Depll. of Chemicals and 
Pctroc:hemicais) O.M. No. 150211JYII4·US(M) Dated: 13th September, 

1995J 

Recommendatle.n Serial No.2 

Explainin, the rationale for decontrolling the prices and dislribulion of 
molasses. in Junc 1993. the Secretary (CltPC) informed lbe Committee 
durinl his evidence that policy relalin8 10 Molasses and AlcOhol was under 
review for some time and it was fell that excessive re,ulation of their 
allocation and prices were the main constraints impeding the dynamic 
powth of the ICctor. There was no incentivc for thc SUIU industry. which 
was produc:inl Molasses. Besides thai. the system of inter-Statc allocation 
was not functioninl properly. On account of this. hUle quantities of 
molusc:s used to ,0 wIlSie. Earlier a Rcpon prepared by the BICP 
(Bureau of Industrial Costs and Prices) also favoured decontrol of 
molasses. Thc witness further informed that they used to do the inter-State 
allocation, but wilhia tbe States it was all dependent upon the Molasses 
CoDtrollers and sometime lhe allocations were DOl done properly. 
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Admittedly the Ministry did not have any machinery to monitor the 
various agencies. Besides in the context of new policies of economic 
liberillisation of the government there was consensus among various 
Ministries and Departments on removal of control. During 1991 to April 
1993. a lot of exercise was done to examine the legal aspects of decontrol 
of Molasses in consultation with the Ministries of Law and Industry. 

Reply or Government 
The above observation of the Committee is factual. 
[Ministry of Chemicals & Fertilizers) (Deplt. of Chemicals and 

Petrochemicals) O.M. No. 15021/.U/94-US(M) Dated: 13th September. 
1995] 



CHAPTER III 

RECOMMENDATIONS IN RESPEcr OF WHICH THE COMMI1TEE 
DO NOT DESIRE TO PURSUE IN VIEW OF THE GOVERNMENT'S 

REPLIES 

-NIL-



CHAPTER IV 

RECOMMENDATIONS IN RESPECT OF WHICH REPLIES OF 
GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE 

COMMITTEE 

Recommendation Mrial No. J 

The Committee regret to note that even though the administrative 
Ministry viz. Deptt. of Chemicals & Petrochemicals was in possc5.'Iion of 
legal opinion that they were competent to control or decontrol the pricing 
and distribution of Molasses. the major sugar/molasses producing States 
did not implement the decision of the Central Govt. for decontrolling the 
pricing and distribution of molasses. In fact aftcr decontrol of molasses by 
Central Government in June 11)93. States have been pursuing different 
policies of their own making the mockery of the Central Government 
order. The Committee fcel that after issuance of the Central Government 
order for decontrol. the government should have ensureci the 
implementation of their orders hy the concerned States rather watching as 
silent spectator of thc events. 

Reply of Government 

All possible actions were taken by the Government to implement the 
policy of decontrol. Following thc rescinding of the Molasses Control 
Order 1961 and the Ethyl Aleohol (Price Control) Order 1971 on the 
10th June. 1993. the steps taken by the Government for implementation of 
the policy of decontrol were as follows: 

(i) On the 11th June. 1993 Secretary (Chemicals & Petrochemicals) 
wrote to the Chief Secretaries of all States and U.T. 
Administrations informing them about the decision of decontrol for 
its implementation and requesting them to check undue diversion 
of molasses for potable alcohol. 

(ii) State Government of Uttar Pradcsh was the only State. which had 
informed about their difficulties in the implementation of the 
policy of total decontrol. Therefore. the pointi raised by them 
were looked into in detail ;lI1d effons were made 10 alley their 
apprehensions. Through exchange. of communications and 
discussions at different levels. attempts were made to convince 
them to adopt the policy of decontrol. 

9 
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(iii.) A IIICCbn, was taken by Secretary (Chemicals and Petrochemicals) 
with Excise Scc:Y5.lExci5C Ccmmissioncn of StatcslU.T. 
Administrations on 5.10.93 in which they were impressed upon to 
look into the advantages of the policy of decontrol and implement 
it in their Statcs. 

(iv) The mcetina of State ExcillC Secretaries was . followed by 
dilCuuion. on 18.10.93 with the representatives of the concerned 
indU5lry Auociations (Indian Supr Mills Association, National 
Federation of Cooperati .. ·.: Sugar Factories, All India Aitohol 
Based Chemical Industric5 AssociatiOns. All India Distillers 
AIIociation). The main objective of the mcctina was to understand 
their problems with a view to solve tbcm and seck their 
coopcntionll ; n the implementation of the policy of decontrol. 

(v) At the price:. of moI8SIIC5 and alcohol showed a risinl tendency a 
mcctin, of E~ciIc Mini5lers uf all Slatell and U.T. Administrations 
wu arranICd on the 4th November. 1993 to discuss the various 
issues arising out of decontrol of molasses and alcohol. The 
Conference couk! not come 10 a definite conclusion and set up a 
Working Group con5i51ing uf Excise Ministen of Unar Pradesh. 
Mllharashtra. Andhra Pradc!ih. Kerala. West Bcnpl. Madhya 
Pradesh wilh Shri Veerappu Moily. the then Chief Miaister. 
Karnataka as Chairman. The main term of reference of the Group 
was to find ways to harmoniliC the State policie5 with the policy of 
decontrol. The Workinl Group 5ubmitted it'i Report in June. 1994. 
The main recommendations of the Working Group are to earmark 
nul CAccedin, 70% of Ihe molllSliCs and alcohol for beina aDocated 
by Ihe Slate Governmenl5 tu "kohol b85Cd chemical industries. the 
country liquor and Ihe callie illld the poultry feed manufacturers 
and thai Ihe balance 3U'Yc. shuuld be available to suaar factories 
and distilleries for sale ttl any approvcdlliccnscd usen of these 
materials including manu(acturcJ'5 of potable alcohol. The Group 
accordingly recommended control on distribution of molasses and 
alcohol withoul any price ~·'Untrol. Accordina to the Group. 
carmarkin, of 70% of the molasses and alc:obol for selected sectors 
will in itsc:lf have moderating influence on the prices. The Working 
Group has also rec:ommended that a policy consensus among 
different States would be adequate to tackle tbe problems arising 
after decontrol of molaac:s ilnd alc:ohol aDd that bued on such 
consensus. iadividual Stato may take appropriatc mc.un:s to 
either abolisb or to reduce tbc rcsttictiYC riJour of the c:ontrols 
imposed by thcm in their Act aDd rules. 

'Be ICpOI't of. the Workin, Group wu pIacccI before the Excise 
MiIIiIIcn ilt' a IIICctinl held on :!2nd June. 1995. Tbcrc ... no COIIICDIUI 
in dac mcctina and the St.to expressed diffen:at views OR tbc 
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recommendations of the Working Group. T.tae.e 'yiewson ;du: 
recommendations of the Working Group arc being examined ,alongwitb !die 
le.Jal implications. 

[Ministry of Chemicals &. Fertilizers (Deptt. of Chemicals .nd 
P-ctfochemicals) O.M. No. 15021133194-US(M) Dated: 13th September. 

1995J 
Comments of the Committee 

Please see Para 9 of Chapter I of the Report . • ae.. ...... mendalion Serial No. -4 

The Committee arc further dismayed to learn that after the decontrol 
order there was .almosl len ·fold inL1'CatIC ,in the prices of molasses. ,For 
inslance the prices which were .aboutRs. l~pcr tORac .in -COatJollcd 
re.&ime wcnt up suddcnly III ali high H!iRs. 1000-1500 per mnne. The 
Secretary. C&PC was candid in his admi5siun before the Committee lhat 
as resuh of manifold ,increu!iC jn the priecs of molasses. ps:iccsof.end 
products where molasscs iii ,uliCd as HI\\, matarial hkeaIcohol. chemicals 
also WCP.LUp considerably. In lomminec's view thc Government .did lnet 
cxamine ,the pros ,and cons of tile implications hcwrctakrng ,the decontrol 
dc£ision. 

Reply of (;oyernmeat 

The prices of molasscs and .alcuhol incrca5Cd considerably after the 
announcement of the policy of dccontrol. This was nol due 'to the 'POlicy JJf 
decontrol but was duc to the different policies adopted by the Slatc 
Governments. None of ahe major sugar producing5tates have given a fair 
trial to the policy of decontrol. They continued ~e8ulating the distribulien 
of molasses and put barriers in ,ifS muvement, thuli creating a shortll8e like 
situation and hence the prices went up. Another important contributing 
factor for the steep increase in the prices was the lower production of 
molasscs owinl to less production uf sug~r during 1993-94. If Ibc Staac 
Governments had adopted the policy of decontrol and allowed free 
movement of molU5CS and the market forces -were allowed to -play :tbcir 
rolc.the price incu:8IC on account of lower production woUld not 'have 
been as stcep ,as witncucd in that sca!<iOn. This is borne out by thc fact ahat 
with increased -prodw:&ian of sugar lind molatlllCs in the subsequent year.ahe 
priccsbaYe ,cued considerably. 

(Ministry of Chemicals &. Fertilizers) (Ocpu. of Chemicals and 
Petrochemicals) O.M. No. 15021I.UJ94-US(M) Daaed: 13th September. 

1995] 

c ....... ts of 1M C ........ 

Please see Para 9 of Chapter I of the Jtcport. 



12 

Recommeadatloa Serial No. 5 
The Committee regret to note that the Centrai Government did oot 

consult the concerned State Governments before taking a decision in the 
milth:r. The Commillee feel that had the respective States been consullcd 
and laken ioto confidence before issuing the orders. the prevailing 
confWlcd state of affairs where all Slates arc pursuing different policies 
could have been avoided. The Deparlment has argued that in view of the 
Supreme Court direclion to expedile the decision. there was no time left 
for having consultalions wilh the Slate". The Committee arc not convinced 
with Ihis argument particularly when the Supreme Court considered the· 
malter for almost::! years and in between there was enough time to consult 
Ihe cOI,,;erned States. 

Repl)' or Go¥emmeal 
The review of Ihe policy of molasses and alcohol was not complete 

during this period in view of del ailed eon"ultalion required with other 
Dep.ulmenu/Ministrics, pilrticularl~' the Dcplt. of Legal Affairs who. in 
turn sought opinion of Allurney Gl'ncral, first in April 1992 and again in 
April, l1W3. It was unly in Ihe munlh uf January, 1993 that the view of 
dec()ntrol crystalised in a meclin~ "f the Commillee of Secretaries. 
However. the Hun'hle Supreme CULIrt witS not inclined to allow more time 
to the Guvernmenl fur laking iI final decision. Although the policy on 
moIOl,."\e,, and akuhul which ~a!- under review for about IwO years the final 
view for decuntrolling mulas!-Cs wa~ lilken hy the Committee of Secretaries 
in its meeting on 8.1.I,IJ and hum that period onward, there was not 
sufficient time for con!Ouhation wilh Ihe States and as the Hon'ble Supreme 
Court wal' not indaned to allow furlher lime, there was no option but to 
take the final dcciloion wilh"ul clIn!Ouhing the States. 

(Ministry of Chemicals &: Fl'rtililers (Depll. of Chemicals &. 
P"'tn~hemi;;als) O.M.No. 1~()21:~J")"·US(M) Dated: Dth September, 

1995] 
Comments ur the CommlUft 

PkaM: l« par .. 1,1 of Chapter I lit" the Repon. 



CHAPTER V 

RECOMMENDATIONS IN RESPECT OF WHICH FINAL REPLIES 
OF GOVERNMENT ARE STILL AWAITED 

Recommendatiun Serial No. 6 

The Committee have been informed that a meeting of Excise 
Ministers of the States and Union Territories was held in November. 
191}3 under the Chairmanship of the Union Minister for State for 
Chemicals and Fertilizers to discuss the situation prevailing after 
decontrol of molasses and ethyl alcohol by Govt. of India. As a result 
of discussion in the meeting. a Suh-commiltee uflder the Chairmanship 
of Chief Minister of Karnataka was appointed to look into the whole 
issue relating to molasses and alcohol with a view to have a uniform 
mola!.ses policy all over the country. The Sub-committee submitted 
their Report on the subject to the Central Govt. in June. 1994. The 
Secretary. C&PC informed the Committee that the Report will be 
placed before Excise Minis":r's Conference likely to be held in 
December. 191}4 so as to have views of State Governments before 
taking a decision in the matter with a view to have uniform molas.o;es 
policy all over the country. This re-inforce the Committee's contention 
that the States should have been eonsuited before taking to decontrol 
decision in June. 1993. 

Reply of Government 

As recommended by the Standing Committee. it was proposed to 
hold the meeting of Excise Ministers in December. 1994 but due to 
the announcement of elections in some States and some other pre-
occupations. the meeting had to he postponed. The meeting .was held 
on the 22nd June. 1995 under the Chairmanship of Union Minister for 
Chemicals and Fertilizers. In the meeting. the representatives of the 
States and U.T. Administrations expressed divergent views and no 
consensus could emerge. The viewlo of the State Govt. of Uttar 
Pradesh which is the largest producer of molas.'ies in the country were 
not available in the conference as the represcntatiyc 0{ the State Gov!. 
stated that they needed time to formulate their views in view of the 
recent change of the Govt. in the Statc and ensureci that the views of 
thc Statc Govt. of Uttar Pradcsh will be sent later. Their vicws have 
becn reccived recently in August. 1995. The views of all the State 
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Governments and U.T. Administrations on the recommendations of the 
Working Group arc being examined alongwith their legal implications. 

(Ministry of Chemicals & Fertilizers) (Depft. of Chemicals & 
Petrochemicals) O.M.No. IS021/3JI94-US(M) Dated : 13th September. 

1995] 

Comments of the Committee 

Plea~ see para 12 of Chapter I of the Report. 

Rectllnl1u~ndliliun Serial No. 7 

As :·,·,;.'r,'~ Ih\! Iat~lIl ptlSili,'n in the malter the Committee have been 
infur';h'" th"t rnt~lscd nleeting cuuld not be held as certain 
rccllmmcndations uf Moily Committcc involved legal issue and the matter 
was pending with the Ministry uf Law. Since the matter has considerably 
delayed and there is urgent need In review the policy. the Committee 
recommended that whole exen:ise for consultation with the States. 
cX:lmination of the Report of Suh-cul1lmittee (Moily Committee) including 
ohtaining legal opinion 011 the malt~'r and taking a final decision should be 
CORlI,Jcted as early as possihle hut nut later than three months time from 
the date of prescntilti(ln ttf thili Rcpurt. The C,'mmittee would also like to 
be informcd of the G(wernmcIlt dcd .. illn in the matter. 

Reply uf Gu'·cmment 

The report of the Working Group was plaeed before the State Excise 
Ministers in a meeting on ~~.h.lI}l}S but no consensus on the 
recommendations of the Working Group could be reached in the meeting 
as there were divergent views of the Slates and U.Ts particularly surplus 
Dnd deficit stutes. Uttar Pradesh whid, is one of Ihe major sugar producing 
States was represented by the Excise ComR1i5.~oner who informed the 
Committee that the views of the States Government would be; sent later in 
writing. The views of the State Gnvernment of Uttar Pradesh have been 
recei"ed recentl), in August. 19()S. The views of the State Governments 
and Union Territories Adminil'tralionl> on the recommendations of the 
Working Group arc being examined 3nd the Deptt. of Legal Affairs is also 
being consullcd with reference to their legal implications. 

(Ministry of Cbemicals " Fertilizers (Dcpll. of Chemicals & 
Petrochemicals) O.M.No. lS02113Y'H-US(M) Dated : 131h Scplcmbcr. 

1995J 
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Comments of the Commillee 

Please see para 12 of the Chapt~r I of the Report. h \.,..\.00 ~ L.-

NEW DELlII; 

Norember 27, /995 

Agralrayalla 6, /9/ 7( Sakal 

SRIBALLA V PANIG.R.AHI, 
Chairman, 

Standing Committee on 
Petroleum & Chemicals. 



APPENDIX I 

Mlro-;VTES 

Standin. CommlUft on Prlroleum " Chemicals 
(1995·96. 

FIFTEENTH SIlTING 
(30.111.1995) 

The Committee sal from 1500 10 1540 hrs. 

PRESENT 

Shri Sriballav Panigrahi - Chairman 

M F.f,.IIU ItS 

Lok SahiJa 

2. Shri Barelal Jatav 
3. Dr. Ravi Mallu 
4. Shri Surinder Singh Kairon 
S. Shri Sant Ram Singla 
6. Shri C.P. Mudalagriyapra 
7. Shri V.S. Vijayaraghavan 
8. Shri M. Krishnaswamy 
~. Shri Gupi Nalh Gajapalhi 

10. Shri K. Ramamurlhcc Tindivanam 
11. Shri Janardan Prasad Misra 
12. Shri Kashiram Rana 
13. Shri Ralilal Kalidas Varma 
14. Shri Somabhai Pale I 
IS. Shri Hari Kishorc Sinah 
16. Shri Devcndr. Prasad Yadav 
17. Shri Ramnihorc Rai 
18. Shri lIlyan!8 Rongpi 

Rnj)'o SQbho 

19. Shri Mohd. Masud Khan 
20. Shri la.dish Prasad Mathur 
21. Shri V. Narlyanaslmy 
22. Shri Ycrra Narayanaswamy 
23. Shri Ramji Lal 
24. Shri 5.5. Surjcwala 
15. Shri Dincshbhai Trivedi 
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SECRETARIAT 

1. Shri G.C. Malhotra - }(Jim SecreTary 
2. Shri G.R. Juneja - Depw)' Secrelary 
3. Shri Brahm Dutt - Under Secre,ary 

The Committee considered the Draft Reports on action taken by 
Government on the recommendations contained in (i) 13th Report of the 
Committee on 'Indian Farmers Fertilisers Cooperative Ltd. (IFFCO) and 
Krishak Bharati Cooperative Ltd. (KRIBHCO), and (ii) 11th Report of 
the <;"ommittee on 'Molasses Pricing and Distribution'. After some 
discussion the Committee adopted the draft Reports. 

2. The Committee also authorised the Chairman to finalise the reports 
after factual verification by the concerned Ministries and present the same 
to Parliament. 

The Commilll'(' ,hl'lI adjourned. 



APPENDIX II 
(Vide Puru -I of t"~ Introduction) 

Analysis of the Action Taken by Government on the recommendations 
contained in the eleventh Report of the Standing Committee on Petroleum 
and Chemical, (Tenth Lok Sabha) on 'Molasses Distribution and Pricing' 
I TOlal number of recommendations 7 
,II Recommendations that have been accepted by 2 

the Govcrnment (Vidt Recummendation at 

III 

IV 

V 

SI. Nos. 1 &. 2) 
Percentage to total 
Recommendation which the Commillee do not desire 
to pursue in view of Government's reply. 
NIL 
Recommendations in respect of whith rcply 
of Government hali not I\ccn accepted by 
the Comminee (Vidf.' Recummend.lIion 
at SI. Nos. 3, 4 and ~) 

Percentage to total 
Recommendationli in respect uf which final replies of 
Government arc still awaited (Vid~ Recommendation 
at SI. Nos. 6 and 7) 
Percentage to total 

18 

28.6% 
NIL 

3 

42.8% 
2 

28.6% 
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